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Accordingly, steps are being takeo to 
constitute tbe Tribunal. 

COMM1ITEE ON ABSENCE OF MEM· 
BERS FROM SITTINGS OF THE HOUSE 

TENTH REPORT 

SHRIMATI SHARDA MUKERJEE 12.35 Ian. 
(Ratnasiri) : I beg to present the Tentb 
Report of the Committee on Absence of 
Members from the silting. of the House. 

12.33 bn. 

~ Re·NAR\1ADA 
WATER DISPUTE 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): As the 
the House is aware, the dispute over Ibe 
waten of the Narmada has heen under 
dbcusslon and negotiatioos since 1963. In 
this connection and cODlultatlon witb tbe 
Chief Ministers of Madhya Pradesh 
G ujarat, Mabarashtra and Rajastban, tbe 
Central Government appointed an experl 
Committee headed by Dr. A. N. Khosla 
and lis report was received in 1965. 
Thereafter, prolonged discussion were beld 
botb at tbe technical level and wilh the 
Chief Mlnislers. 

Recently, one more attempt was made, 
but in vain, to see if tbere was slill any 
poSllbility of resolving tbe dispute by 
negotiations. The present Cblef Minister 
of Madbya Pradesh has proposed continuo 
ance of discussions betwocn Madhya Prade.h 
and Gujarat, while the Chief Minister of 
{Jujarat contends Ihat no useful purpose 
woold be lerved by furtber dlscu.sloDS In 
view of discussions aod delailed negotia. 
lious beld in tbe past. The Chief Minislers 
of Gujarat and Rajastbao bave asked for 
reference of tbe dispute to a Tribual. Tbe 
Chief Minister of Mabarasbtra bas DO 
objoction to tbis course of action. 

As tbe efforts made so far to settle tbe 
dispuk by nOlloliations bave oot yielded any 
usoful results tbe Goveromeot of India bave 
come 10 the conclusloo tbat, io order to 
sculo tbe Nlfmada Willer Dispule, action 
hu 10 be taken under tbe Inter· State 
Water Dispute Act, 1956, 10 constitute a 
TribllDal. 

RE: DEMONSTRATION BY SA MAJ. 
WADI YUVAK SAMAJ 

SHRI SURENDRANATH DWIVeOY 
(Keodrapara): With your permission I 
waot to draw Ibe attention of Ibe House 
Ibal the youth from all over Ibe country 
under the leadersbip of Samajwadi Yuvak 
Sabha bas r a~ e  a em ra ~ before 
Ihe Parliamenl House 10 draw Ibe atteolioo 
of Parliamenl and Ihe Counlry to Ibe 
problem of unemploymenl in tbe counlry. 
Tbey could nol come near tbe Parliamenl 
House because of Ihe ban. You koow tbe 
youtb of tbe counlry has become reslive. 
Even the draft Fourth Five Year Plan does 
nol give tbem aay chance. Tbey bave 
represenled. They have submltled a 
memorandum as to bow tbe problem could 
be solved aod now Ihe Plan aJso could be 
modified so tbal Ibe problem of unemploy-
ment can be tackled wilbln Q fixed lime 
limit. With your promlsslon, Sir, I Jay tbis 
memora'ldum on tbe Table of the Hoillt 
so tbal tbe Goverumenl may take aClion in 
tbe mailer. 

SHRI NATH PAl (Rajapur): I under· 
sland tbat a delegation of the youtb called 
00 tbe Prime Minister. Sbe was gracious 
eoough to see them. May we know wbat 
asturaoco sbe has giveo sioce il i. engaginl 
tbe attenlion of Ibe wbole country? 

SHRI S. M BANERJEE (Kanpur): I 
congratulate Mr. O",ivody who raised Ibis 
issue. Tbo same difficulty will ,orlse. All 
these unemployed youtb are knocking al 
Ibe door of the Parliameot fur 80me 
understanding. Will you please ask tbe 
Prime Minister or tbo GovernlDent to say 
somethiog on it. 

On 141h anj 15tb tbese unemployed 
youths are coming from all over tbe 
counlry. The ooly Ibis is Ibey caoool 
demoDitrale before PariialDftl. Instead of 
demonstrating before Parliament they bave 
10 go to the boat club. For Ibem Parlla. 
ment baa been reduced 10 tb. posllioo of 
a boal club. 

-ror Corre';lioll of tbe ~b e slat.lDeot, please s~ Pchales ~  16.5 /19, 
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MR. SPEAKER: You want tbem to SHRI S. M. BANERJEE: Let ber 
come to the Parliament. 

SHRI S. M. BANERJEE: Tbere is 
Section 144 wblch prevents them from 
cominll near Parliament House. I can 
assure you that this del elation of unem· 
ployed youtb will be led by responsible 
persons and not by Nlla sanyasla, and so 
00. Tbere should be no ban and the ban 
should be lifted. It is no use arresting the 
unemployed youth. I request the hon. 
Prime Minister, throullh you, to say 
lomethlna· 

MR. SPEAKER: Shri Humayun 
Kabir was speaking. I think we may allow 
ODe hour more for this. Tbe Prime 
Minister will reply at 3-30 P.M. One more 
party, Marxist party, bas not spoken. 

SHRI BAL RAJ MADHOK (South 
Delhi) I There Is some time left for our 
party. 

MR. SPEAKER: 4 more minutes left. 
I will add one more minute to it and aive 
it to you. I will not stinae or deny that 
for you. I want to Rive some cbance to 
independents wbo have not spoken, if tbey 
are bere. Since we will adjourn for 3 
months, tbose who bave not spoken may 
be liVeD a cbance, I tbougbt. Some Con· 
gr e>s Members also, 2 or 3 of them may 
speak. Tbe poiDts raised by Sbri Dwlvedy, 
Shri Natb Pai and Sbrl Banerjee will 
certainly be replied to by tbe Prime Minis· 
1<1 in ber speech wben she speaks on tbis. 
Unemployment is a bigger problem, a wider 
Question. Naturally. I don't tbink sbe 
should make a speecb now and against at 
3·30 P.M. 

SHRI SURENDRANA TH DWIVEDY : 
Some del.aatioD mel ber. 

SHRI PILOO MODY (Godhra) : Plan· 
Ding II responsible for tbis unemployment. 

MR, SPEAKER 
those details. 

• be will live all 

SHRT HEM BARUA (Manlaldal): 
Wbat about tbe point raiaed by Sbrl S. M. 
Banerjee? You bave imposed ban round 
\lpopt farllamept lIous,. 

speak on tbe unemployment slluat Ion. 
About Section 144 also, I want to know. 
The ban sbould be lifted. It Is Impossible 
for anyone to come bere. 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENER.GY AND MINISTER 
OF PLANNING (SHRIMATI INDIRA 
GANDHI): 1 sball refer to tbe question 
of unemployment wben I speak this after· 
noon. It is true tbat I met representatives 
of tbe Samajvadi Yauvk Sabha, Tbey 
bave given me a memorandum. Now, some 
of tbole points are made earlier alao. 1 
assured tbat tbat all of UI are equally 
concerned with the very arave unemploy· 
ment situation in tbe country, and every 
effort is beina made to see in wbat wa, we 
can belp in tbis situation. It is obvious 
tbat the problem cannot be solved 
immediately but we will centainly aive 
consideration to tbe points wbicb tbey have 
raised and whlcb also otber Member of tbe 
House bave also raised. 

U.39 lin. 

MOTION RE : FOURTH FIVE YEAR 
PLAN-DRAFT -Co"td 

MR. SPEAKER: Sbri Humayun Kabir 
will continue bis speecb. 

SHRI HUMA YUN KABIR (Basirhat) : 
Spe&king on tbe last occasion, I rererred 
to tbe present situation in tbe country and 
said that the sit uation is due not 80 mucb 
to faults of individuals as to certain wronl 
policies pursued by tbe Government; and 
in my view, the basic mistake of tbe three 
Plans has been tbe inadequate attenlion 
paid to tbe problem of unemployment. We 
have increaaed allricultural production 
almolt twofold in tbe coune of tbe last 18 
or 19 years. 

We have Increased industrial production 
almost oeven or eiabt·fold in tbe coune of 
the laot 18 yean, but simultaneously we 
bave increased unemployment at an alarm· 
inl rate. Tbe Firat Plan provided for an 
increase of unemployment or tbree mllJloDl; 
the Second Plan provided for an increase 
of unemplDyment of four millions and the 
'fblr\! ~ a  provide\i for all i!1crease or 


